
                                    

Present:- Sri Nabajit Bhatta, CJM, Sonitpur, Tezpur 

Tezpur PS Case No-589 of 2022 
GR Case No-1089 of 2022 

U/S-120(B)/379/411/34 of IPC R/W Sec-51 of WLP Act 
 

ORDER 

24.05.2022 

C.R put up today along with bail petition no-560/2022 filed by 

petitioner Sri Budhuwa Boraik praying bail of the accused 

person, named, Sri Pani Ram Boraik. 

Heard learned counsels of both sides on the instant petition.  

Also perused the instant petition. The learned advocate of the 

petitioner has submitted that the above-named accused 

persons are no way connected with the alleged offence and 

he has been falsely implicated with this case. The Ld. 

Advocate of the petitioner also submitted that nothing has 

been recovered from the possession of the accused rather 

those articles which were shown as seizure has been put to 

the accused which was not in the conscious possession of the 

accused.   

On perusal of the case record it unveiled before this court 

that criminal law sets in motion closely on 12.05.2022 lodging 

an ejahar by the informant named SI(UB) Simanta Pathak, 

In-charge of Borghat Police Outpost under Tezpur PS alleging 

that on the same day at around 4 PM, an information was 

received from a reliable source that one person is coming to 

Mansiri Bazaar under Borghat OP to sell Geeko to a party. It 

also disclosed that he has been engaged in smuggling of 

geeko since long. Accordingly, he along with staff left for the 

spot and put a naka checking at Mansiri Road and able to 

apprehend a person named Paniram Boraik and recovered 06 

nos. of Geekos.   

Subsequently, Tezpur PS Case No-589 of 2022 was registered 

under section-120(B)/379/411/34 of IPC R/W Sec-51 of WLP  



                                    

                           24.05.2022 

Act and thereafter, accused namely, Sri Paniram Boraik was 

apprehended and produced before the court on 13.05.2022 

and since then he has been languishing in judicial custody.  

The case is under very initial stage and the alleged offence is 

non-bailable and cognizable in nature. The alleged offence of 

section-51 of WLP Act is exclusively triable by Hon’ble Court 

of Sessions. At this stage without entering into the merits of 

entire dispute in hand this court finds that the investigation is 

pending at initial stage. More also, release of the accused 

person from judicial custody may hamper and temper the 

investigation of this case.      

Under such circumstances, considering the gravity and 

seriousness of the offence charged against the accused and 

the materials collected by the investigating officer, this court 

not finds anything sensible upon which the bail prayer of 

accused person, namely, Sri Paniram Boraik may be 

considered at this stage. 

Hence, the bail petition No-560/2022 stands rejected. 

Inform all the concerned.   

 

      Sri Nabajit Bhatta 
          Chief Judicial Magistrate 

                           Sonitpur, Tezpur 


